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l;llESSAGE FROM THE LOK SABHA MR. CHAIRMAN : Yes, Mi. Dipen

Ghosh, are you also exercising your right
The Shipping Development Fund Com-| (o Jeave the House ?

miltee (Abolition) Amendment Bill, 1987

. ; . . SHRI DIPEN GHOSH (West Bengal) :
SECRETAI-{Y-GENERAIT' i, ” No, Sur I am exercising my 1ight to
accordance with the piovisions of rule 96

) duct | speak on the Metro Railways (Construc-
of the Rules of Piocedure and Conduc tion of Works) Amendment Bill, 1987,

of B Lifg;zssth? S]inOk i::blgz;’v;oﬁuﬂlr?ﬁg which was introduced by our hon Minister
&;’;mee (Abol?t[i)onu) Amendment Bll],!Of State for the Railways yesterday.

1987, as passed by Lok Sd::h:‘l alt9;t7s smmg“ Sir, us I understand. in the urge of the

held on the 16th November, ’ | Government for expediting the construc-

Sir, ¥ lay a copy of the Bill on theltion work of metro railways, the Central

| Government has brought forward this

amending Bill so that they could circum-

- vent some of the people taking dilatory

. | tactics by going to court und obtaining

THE METRO  RAILWAYS (CONS'!slay orders and thereby obstructing the

TRUCTION OF WORKS) AMEND- works, the constiuction work for metro

MENT BILL, 1987—Contd. ,lailways.  But. Sir, I am sorry that the

. . take | Roilway Minister has not come forward

MR CHAIRII:D.?NI‘ We will now take with the instances of cases for which . .

up the Metro Railways ... Let the Hon. Rulway Mimster not be

SHRI NAGEN SAIKIA (Assam) : | disturbed please.

Mr, Chairman, Sit, the situation in MR. CHAIRMAN : When the hoh

Assam ... . Member is speaking, 1 do not thunk ore
SHRIMATI BIJOYA CHAKRAVARTY |should distract the Minister.

(Assam) : Mr. Chaiiman, Sir, - -

Table.

SHRT PARVATHANENI UPENDRA
MR. CHAIRMAN : (Construction | ( Andhin  Pradesh) : The Minister s

of Works) Amendment Bill, 1987 moved‘derailed.

by Shri Madhavrao Scindia. ‘

SHRIMATI BIJOYA CHAKRA-
VARTY : Sit, the election in Assam .

SHRI DIPEN GHOSH : In his endea-
vour for expediting constiuction woik of
Metro Railway. the Minister of State for

MR. CHAIRMAN - No election commis- | R2ilways, on behalf of the Central Govern-
: Election js | ment, seems to have put forth this amead-

ts;lc:rle \tfg;lmrlizwbroughl heie ing Bill so that any dilatory tactics talieq
: by anyone to circumvent the constiuction

SHRIMATI BIIOYA CHAKRA-| work, can be thwarted at an appropriate
VARTY : Sir, ... B , time. ., N <

MR. CHAIRMAN: No. nothing will| [The Deputy Chairman in the Chair]

go on record. I have not permitted and‘ .
if T have not permitted, nothing will go But T am soiry that while piloting this
amendmg Bill, the Railway Minister did

not come forward with specific instances.
SHRIMATI BIJOYA CHAKRA- | or the instances of specific cases in which
VARTY : Sir, * -, actually construction woik of Metro Rail-
If you are not permitting me, then 1 l“t;a)t] Vt\;]as delayf’.d. Y.’ou are aware, Madam,
will leave the House. . tha is Met{o Railway was t.o be com-
pleted, when it was fiist conceived of, by

(At his stage, the Hon. Member left| the year 1978 and now the target for
the Chamber) completion of the construction of Metro
Railway has been taken to 1991 or 1992,
* Not recorded. - may be, 1991 and the hon. Minister will

on recoid
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correct me, if I am wrong. But it is not
the case that only because certain persons
have gone to the court of law and got
stay oiders with
declaration or publication under section
10(1) impossible; this is not the case as
such. It is true that for construction of
Metro Railway, certain buildings, certain
lands, have to be acquired by the Metro
Railway authonties, and for that purpose,
acquisition procedures have to be initiated
as per Metro Railway (Construction of
Works) Act, 1978. But. Madam, as a
consequerce of acqusition of these lands
or bmldings or certain other properties,
three groups of people are normally
affected One group of people is the land-
owners or the building-owners; the other
group of people affected as a consequence
of this acquisition process is the small
traders or shopkeepers who run their bust-
pess by taking some space on rental basis
in such buildings or on such lands sought
o be acquured and the third group of
people affected is the tenants in those
buildings who are living there or using a
part of that building for residential pur-
poses. These are the three types of people
who are affected for acquirtng these lands
or buildings. But., Madam, under the law
or the rules which have been framed for
this purpose, these land-owners or bmlding-
owners who bought the and or constructed
buildings say 100 yeais ago or 70 or 80
or even 50 years ago, are getting adequate
compensation, if not more than what they
mvested on the land or the building.

But Madam, the tenants who have been
using it for residential purposes or for
running small business, according to the
law, or, according to the rules framed
under such law, aie given a very paltry
compensation. In the case of small shop-
keepers. the compensation is on account of
loss of income, loss of income which they
used to earn from such business. In the
case of tenants who have been using 1t
for residential purposes, they are given
compensation in the shape of shifting expen-
diture. That is, from one place to another
they have so shift when they are required
to shift and they are given shifting expen-
diture. Naturally, you will appreciate that
the small shop-keepers or the residents are |
aflected due to the acquisition of the land |
er the building required for the purpose
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of construction of metro railways. You will
also appreciate that with this kind of com-
pensation, they cannot get any place either

the object of making  fo: 1esidential purposes or for runmng their

business. But when they go to the railway
authorities or to certain other authorities
for adequate compensation or for their
rehabilitation or resettlement, they are told
that according to the law of acquisition
or the rules made under such law of
acquisiion, they cannot get more than
what they weie given or were proposed to
be given. In the face of such a situation,
these affected people are forced to go to
the couit of law 1n certain cases. If it is
iaken, as 1t is mentioned 1n the Statement
of Objects and Reasons, as dilatory tactics,
I thunk, 1t will be harsh on those who
go to the court of law against the acquisi-
tion of the land or the bulding.

Madam, so far as this piece of legislation
1s concerned, I have no dispute with the
Railway Mimster But in regard to over-
coming the situation as such, I would like
the Railway Minister to be a little more
sympathetic to the cause or the interest of
the people who are affected as a result
of such acquisition of land etc. which are
required for the purpose of construction of
metjo railways. The hon. Minister of State
for Railways is well aware that I had the
opportunity to take up the cases of certain
affected persons. It is not that they had
gone to the court. Yet, we could settle
he problem amcably without going to
the court and the affected persons could
be given a httle more relef 1t is true that
in certain parts of the city, people have
gone to the court I would like to take
this opportunity to draw the attention of
the hon. Minister to the actual reasons
for which these people had to go to the
court. In certain parts of the caty, small
traders and businessmen had to go to the
couri. Not the land-owners or the building-
owners because they are getting much more
than what they invested at the time when
they bought the land or constructed the
building but the small shop keepers or the
businessmen who are housed in those areas
or 1n those buildings. They are going to
lose, they are going to suffer, as a result
of which they had gone to the court. So,
I think the Railway Department will take
care of the real problem behind the reason
of these people gomng to the court.
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[Shri Dipen Ghosh] i metro railways. In England when the
Thirdly, Madam, 1 am inclined to allow | population of any city avas nearly 30 lakhs
this Bill to be passed because I am inte-| they intioduced this metro railway. When
tested, as all other Calcuttans are, to see|the population of London city was 2.80
that the construction of metro railways is | million, they constructed the first metro
completed vallway in 1863. In America and in othe:
countries of Europe also the metio rail-

s} T YT NIRRT (3?1‘( S{E{'?;() . | 'ways was started 1n the year 1935. Today

IR & F & AT | nearly 75 ciies all over the woild are
' having the metro railways. In ou1l country

O e - Ty it started in 1973. It staited in Calcutta
o AT i ;g & G A T but even after about 15 years it has not

Hg agi g §FIaT | been completed. With the delay every

I am inclined to suppoil this Bill because! ™€ we have to ievise the budget alloca-

I am interested to see that the construction | tion because every year there is an increase
of metro railways is completed expedi- of 20 per cent in the escalation of price
tiously. But the question is ,will the passing of material and othe{ things.  So, whenever
of this pece of legslation enable the; W€ take up any pioject, we must complete

Railway Depaitment or the Railway Minis- the same within the scheduled time. This

: 113 not happening in Calcutta. Just now
try to complete the constiuction of me.yo 'S P .
J P "my learned fuend asked wheher it would

rallway within the stipulated time, as dce- '
lared by the railway authorities, by 1991 ?‘ be completed by 1991. A Jot of OP'T“cm
Can the Railway Minister give this assur-i has been expressed even by the Ministry
ance that it would at all be completed by and other engineers also. Somebody says
that year ? 1990; somebody says 1991; somebody says
1987 also: March 1987 was also given.
There are ceitain other inherent problems' We should avoid these things in future.
which are delaying expeditious completion '
of the metro railway work or project. 1 What is the present position in our
would request the hon. Minister to take care | country ? I am giving some statistics. Now
of those problems and settle them imme- ' Caleutta’s population is  9.16  million,
diately so that the construction work could  according to the 1981 census; Bombay’s
be expeditiously completed. populition 15 820 million and Delhr’s is

6.4 million, according to the 1981 census.
SHRI VEERSHETTY MOGLAPPA | The reason why I am bringing these facts

KUSHNOOR (Karnataka) :  Madam De- ) 4 the notice of the hon. Minister is that
puty Chairman, 1 wholebeartedly support: ne must also think over construcling the
this Bul. 1t is a small amendment but| meiro alway in these cities where the
at the same tme [ am sotry to mention|population is growing like anything.
one thing. This Act had been passed iIn Accoiding to the Act, the metropolitan
1978. In 1983 several amendments were: cities are—Calcutta, Bombay., Delbi and
brought in and again this amendment has | Madras. Anyhow they will have to start
come up in the year 1987. During these  apstruction of metro rallway in these cities.
9 years so many amendments have been By( at the same time, I would also men-
brought forwaid. This reflects upon those | yon that fiom 1971 to 1981, the highest

who are drafting the piece of legislation.' yrowth of population is in Bangalore.
They do not understand the implications! Burealore is first and then comes Delhi.
of the law. They just draft the legislation‘ Delhi's giowth is 70 per cent, whereas
hurriedly. Therefore, my submission is that
whenever a Bill is drafted, it should be |
complete 1n all respects so that when it
becomes an Act, it should no. come every
time before the Parliament for small
amendments.

Bangalore’s grow.h is 76.17 per cent ip
the last ten years. Unless we think about
these railways, it 1s going to be very diffi-
cult to cope up with transportation prob-
lem in those particular cities.

Madam, I will give the example of
Madam, while welcoming this Bill 1|Bombay. In 1960, 1t used to take half

would like to put forth my views about the ! an hou: to go from Taj Mahal Hotel to air-
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1970, it took nearly 45-50 minutes. Now
it will take, in the peak hours, at least
two hours and sometimes more than that.
So we will have to think about some
method by which we can 1each our destina-
tion as early as possible. Even in foreign
countries like Tokyo, nowadays they do
not go by cars even. To reach their desti-
nation or the shopping centres, it is taking
two to three hours. So they are preferring
to go by tube trains rather than going
by automobiles.

It has been told that Calcutta has the
lowest road surface for the population of
the city. Tt is the lowest among the cities
of our country. In some other cities also
the road surfaces are the lowest. You have
1o think of such kind of railways to go
to the commercial centres or places of
work. In one lane, private automobiles
can transport 1000—1500 persons pe1 hour;
the buses can transport 4000—4500 pei-
sons; whereas the metro railway can frans-
port 60,000—67,000 persons within an
hour. If we do not anticipate, if we do
not provide this kind of method, 1 think
it will be difficult to transport people when
our cities are going to grow so rapidly.
It has been stated that by the turn of the
century, population of Delhi will be 13
million. We will have to think over that.

Now there are lots of differences between
experts. Some say, we must have metro
railway; some say, no, it should be ring
1ailway. Now the ring railway in Delhi
has flopped already. We cannot do that.
We must think over it. I know there are
financial constraints. It .requires a huge
amount We will have to find that out,
otherwise it will be difficult to live in the
cities and after some time we will have
to migrate to some other place. It is
difficult to walk on the roads also. We
will have to anticipate that difficulty.
Madam, here in this country, there are
nearly 12 cities where the population is
more than 1 million. So, in those cities
also we will have to think of some trans-
port, which is railways only, because no
other transport is feasible in those cities.

I have already stated about the position
of Bangalore. At present it has a popula-
tion of 2 87 mullion and it will be neaily
doubled by the end of this century So,
theie also we will have to think of and

(Construction of Works)
Amdr. Bill, 1987
inttoduce the metro railway system. Unless

we do that, the problem of transportation
will not be solved.

198

With these words, Madam, I support the
Bill.

SHRI M. VINCENT (Tamil Nadu) : T
thank the honourable Chair for the oppoi-
tunity given to me. Madam, on behalf
of the Anna DMK Party I rise to support
the present Bil to amend the Metro Rail-
ways (Construction of Works) Act, 1978,
which was enacted by the Central Govern-
ment to implement the important transpoita-
tion piojects in metropolitan cities to help
relieve the increasing congestion on roads.

The present provision deals mainly with
certain problems being experienced in the
Calcutta Metro Project, whete the acquisi-
tion of land, etc., in West Bengal is hinder-
ing it on its way of progress.

I would like to mention hete that as far
as the Madras Rapid Transit System is
conccined, the State Government has
completed their par. of acquiring land. The
delay is on the part of the Centre in
executing the project The State Govern-
ment of Tamil Nadu has taken all steps
to provide, free of cost, the entire land
needed for this project as their contiibu-
tion The value of these Iands, at the
current market rates, would be about
Rs. 50 crores. The Government of Incha
had assured us that during the Seventh
Plan period this project would be given
special preference and would be completed
bv 1989-90 as envisaged in the oiiginal
report.

Madam, it is the declared policy of the
Government to modernize and speed up
the urban transportation system in view of
the ever-increasing commuter traffic  For
thc Metro Rapid Tiansit System in Madras,
the pioject sanctioned in 1983-84 was esti-
mated at Rs 54 crores and 1evised to
Rs. 107 crores in 1986, Unfortunately.
the funds sanctioned are so low as three
or four crores of rupees, year by year,
fiom 1984. ‘This is against the annual
requirement of Rs 20 to 25 croies Madam.
for the last four-year period an amount
of only Rs. 17.95 crores has been spent on
this work  If the Goveinment is allofting
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[Shri M. Vincent]
only three or four crores in a year against
a total estimate of Rs. 107 crores, that
means it is just like interest or escalation

cost.

To ensure that the project is completed
before 1990, several letters, at the level of
the Chief Minister of Tamil Nadu, Puratchi
Thalaivar Dr. M.G.R,, to the Prime Minister
and to the Railway Minister, have also
been sent. The response from the Gov-
ernment of India is not encouraging.

Madam, I thank the Government for
making a Plan allotment of Rs. 5 crores
this year besides the budget provision of
Rs. 4 crores. But, Madam, meanwhile
some fun and frolic is going on. There
has been a suggestion fiom the Centre
that the State Government should also
share the expenditure on the Metro Rail-
ways. How does this arise ? Who is
going to i1un the Metro Rail? Is it the
State or the Centre ? Is the income going
to be shared with the State ? Our Tamil
Nadu Government has already contributed
its shate 1n the acqusition of land worth
about Rs. 50 crores. There ends the matter
and the State’s role. The understanding
was that the Government of India would
fully fund the Madras Rapid Transport
System as is being done now in the case
of the Calcutta Metro Pioject.

Sir, the Centre is aware that Tamil Nadu
stands first in the road transport system in
India. The Centie and the World Bank
have complimented and presented memen-
toes for this. When such is the case, Tamil
Nadu Government is compelent to construct
and run the metro railway If there are
constiaints of funds, may I request the
Centre to come forward to hand over the
Metro Railways to the concerned State
Governments for construction and opera-
tion or take steps to formulate a corpora-
tion for Metro Railways ? Otherwise, there
is no way for the Centre to allot a mini-
mum of Rs. 25 crores in a year to com-
plete this project.

Madam, there has been a repeated slogan
that constraints of funds are the reasons
for poor allotment. In reply to my Un-
starred Question No. 228 on the 5th of
November, 1986, the Railway Minister
stated that the project completion would

[RAJYA SABHA]

(Construction of Works)
Amdr, Bill, 1987

depend upon availability of funds in the
coming years. But in the Railway Budget,
1987-88, a surplus of Rs. 69 crores was
presented. This surplus could have been
allotted to the M R.TS to a good extent.
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Madam, 1t needs mention that the project
was conceived at Rs. 54 crores in 1983-84
and revised for Rs. 107 crores in 1986,
and may be completed within Rs. 200
crores only when the annual funds are
substantial

When the hon. Ministei moved the Bill
for discussion, he claimed that the Calcutta
Metio Railways is a prestigious project
The Minister must take the Madras Rapid
Transit System also as a pirestigious project.
I wish the same honour and pride he must
feel n 1egard to the MRTS

I plead with the Government to be fast,
so as not to waste the national reserves
by the delay in the allotment.

Sir, our Railway Mimster 1s going at
jet speed in all devclopments regarding
the Calcutta Metro 1 am  appreciating,
whereas our Railway Minister seems to
move at snail’s pace for allotment of funds
for the MR T.S.

i

| 1 tequest the Minister to come forward
lo move at least at the speed of a good
tiain to complete this project Then only
will the promise of the Seventh Plan be
completed at least in the Eighth Plan

With this, T conclude

Thank you

o B GEE I (T oGTY) -
A STty oY, € aw <R
WY oY AT e m“-mrcr TT (-
Hmevr)wa:r ﬁm‘zm 1987 &
FOAT BT g1

T WA A AT 7@ Padam & oW
& Terg yemeng &ar 85
T R oA e, mfaﬁ‘sm@
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meﬁ:am?rnﬁwwfmm
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SHRI PARVATHANENI UPENDRA .
Madam Deputy Chairman, I support this
Bdl iatroduced by my friend, NMr.
Madhavrap Scindia. I ordinanly support
him except when he r1aises the fare and
freights 1ates This Bl is long over-
due. ..

THE DEPUTY CHAIRMAN
you belong to one fiaternity,

: Rather

SHRI PARVATHANENI UPENDRA :
And the construction of the Meiro Rail-
ways in certain parts of Calcutta city has
been hampered because of frequent litiga-
tions. We cannot pass any remarks on the
functioning of the judiciay but in Cal-
cutta at least,
order is so easy from the courts
laige number, of stay orders weie being
issued by the courts on the petitions filed
by the people affected or those who think
they are affected. Why do I say this thing
—that those who fecl they are affected-
because there were instances when even
for minor cracks to a building during the
construction work, they have been mogni-
fying the losses and clainung enormous
amounts, almost the cost of construction
of a new house. Those instances weie also
there and it became very difficult for the
Railways to settle these claims and parts-
cularly in the vital central part of Cal-
cutta. In Chitranjan avenue, ‘the work
has been hampered because of this prob-
lem. (Interruption),

AN HON MEMBER
g0 to the court.

. They did not

SHRI PARVATHANENI UPENDRA
Yes, they dul not go to the court but
there has been resistance from the begin-
ning and uitimately that work is yet to be
finished. The construction of the Metio
itself has long been delayed though the
project was concewved in the early seven-
ties and the work was started sometime in
1972 technically but nothing was done for
about five years until the Janata Govern-
ment gave the first massive allocation for
the constiuction of Metro Railways in
1977-78 and 1978-79. No Figures speah,
Mr, Minster As a iesult, the project
which was oiiginally scheduled to cost
about Rs 140 crores is now estunated to
cost about Rs. 864 crores. May be, it

{17 NOV, 1987]

It appears, getting a stay !
and a|

(Construction of Works)
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it is fimshed. Rs. 464 crores have already
been spent on this project. The Minster
assures us that by December 1990 the
whole 16.5 km section will be completed
and commissioned. I hope he will keep
the word. I and a large number of Mem-
bers of Pailiament had the oppoitunity of
seemny the Metio funct.oming recently, [
must compliment the Metro Railway Ad-
mmistiation for mamtaimng it so well, It
is a pleasant surprise because at the eailier
stages when the project was contemplated.
when 1t was first conceived and the cons-
truction started, therc were doubts ex-
pressed by many people that with the
situation in Calcutta being as it is—a large
number of people living outside on pave-
ments, etc.—this Metro Railway would
serve only as a pubhic urinal ultimately
and maintenance would become a problem
as thc people of Calcutta would not be
able to maintain it propeily That was the
appiehension  That 1s why I am pleasantly
surprised now. We must compliment the
rail-use1s of the city of Calcutta that it
is bemng maintained so well. We do not
find even panspitting anywhere and I hope
that this will be so when the entire scc-
tion is opened. That standaid must be
maintained  But the exteriors, the ap-
proaches to the statious, requre to be
improved At several places, we find,
that the approach is merged with the sui-
reund'ngs and nobody could make cout
whether a station exists there I particniar-
fy refer to the Park Street station because
it is almost impossible to locate it unless
you go near the entrance, Maybe, the
difficulty 1s there because of lack of space
there, but yet some improvement can be
made at the approach by cutting one or
two ftrees, improving the pavements and
putting up some sign-poads etc. That hus
to be improved,
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Having said thesc, 1 biiefly iefer and
diaw the attention of the Mimste: to the
preblems in other metropohitan cities  We
have to plan ahead Bombay, Muadras and
Delhi are all growing cities and though
the suburban service is catering to the
needs of the people at the moment, a
time will come when there will be satura-
tion and I do not know what w'll happen
then to the surface transport, particularty
in Bombay. Delhi surface transpoit s

will cost a thousand crores by the time ' also becoming saturated,
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THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS  (SHRSI
MADHAVRAQ SCINDIA) : What alout
Hyderabad ? l

SHRI PARVATHANENI UPENDRA .
I am coming to Hyderabsd later. [ am
not patochial. We are mational m ou
outlook, We become iegional only ot
the end.

SHRI JAGDISH DESAI (Mahalash-
tra) : You are talking about expansion.
What about the Railway finance ?

SHRI PARVATHANENI UPENDRA ;|

I am coming to that. 1 .m happy ycn
are anticipating my pomt. But with the
experience of Calcutta, 1 Jo not want to
get any undergiound 1amlway in these cities.

THE DEPUTY CHAIRMAN
come to my point also

Please

SHRI PARVATHANENI UPENDRA
I am finishing. Your point is the last poirt,

THE DEPUTY CHAIRMAN :
should be the first point now.

|
nuat

SHRI PARVATHANENI UPENDRA
But there are other piojects theie like extra
corndors for improving the tianspoit. The
suburban train services should be impiov-
ed. And there is the pioblem of conges-
tion in the twin cities of Hydeiabad and
Secunderabad.

not the
Madam I partially agiee,

ministration here,
wash away your responsibility
that somebody else will run it.

and

to build or to run a ralway system except
the Ministry of Raitways heie. But you
can have or take the coopeiation of other
agenciesand you can seek the co-operation
of the other agencics. But the primary
respoasibility must be that of the Railways
which should be the co-ordinating autho-
vity. As I told you in one of the Con-
sultative Committee meetings, you must

vies to impiove

s a demand for a circular railway.
survey has

[RAJYA SABHA)

The Railway Minster 1e-
peatedly says that the intracity transport 1s
1esponstbiilly of the Railways.
But railroads
being the monopoly of the Rarldway Ad-
you cannot completely
say
Nobody
has got that expertise or experience either .

I

co-ordinate the efforts of the various agen- | Metro.

The | ecalation because
been done and, as you are' labour and the cost of construction amd

(Construction of Works)
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aware, the survey report has been sent to
you. The State Government also has
agsced (0 pay 25 per cent of the cost and
now 1t 18 your duty to bear the remaining
pait of the expenditure or to involve the
other public sector undertakings or the
private sector agencies in the vicinity and
other agencies also....(Time bell rings)

like the State Road Transport Coi-
poiation, the Urban Development Authority
and other such agencies so that this cir-
cular wallway is constructed as quickly as
possible and the problems of the twin
I cities are also solved
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1 hope that by the tme the Ministet
comes up With his Budget Speech, he will
include a para on the circular railway sys-

|tem in Hyderabad and give me anothet

| opportunity to congratulate mm at that

"time also. Thank you, Madam,
; THE DEPUTY CHAIRMAN -: Now,
. ! Mr. Narayanasamy

SHRI V. NARAYANASAMY (Pomdi-

cherry) : Thank you very much, Madam,
| for having given me this opportunity.
» Madam, the honourable Minster wants

* !5 proviso to be added under section 10(3)

of the Act. The amendment whxh s

Jsought to 'me made now is according to
| the prevailing circumstances because the
| persons moving the court want to stop
further activities being canied on in the
Metro Radway System, Whenever any per-
son gets 2 stay order from a court, we
know full well that it takes three or five
or sevenl Or even ten years to get that
stay order vacated. But it is being made
quite clear in the provision or under sec-
tion 10(3) that the next potification should
be issued wihin one year. I this proviso
is added, then it will give benefit 1o the
railway authortties and will enable them
to take further steps after the stay ordet
is vacated. ‘Therefore, I support this
amendment which has been moved by the
| honourable Minister.

Now, Madam, the other problem that
is being faced by the Railways is the cost
escalation in the construction works 1n the
In spite of the efforts put in by

_ the intra-city transport.| the Railways by adding even up-to-date
articularly in Hyderabad, Madam, theie | technology,

we find that there i3 cost

of various factors like
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other materials which 15 going up. Mudam,f
we have seen that the construc- | agree.

in Paris,
tion is bemng done underground without
disturbing the existing traffic overgiound
The people who are tiavelling and passing
through that road do not feel that there
1s work going on undergiound. That hind
of a system can be adopted here alsu so
that it would not be a hindrance to the
present traffic.

Then, Madam, I would like to congra-
tulate the honourable Minister since he
has taken up the Herculean task of ad-
hering to the time-schedule of the tiains
and the trains are now starting and 1e.ch-
ing their destinations according to their
timings. Efficient services are providad
by the Railways. 1 have to congratulate
the honourable Minister for one mose
thing. It is only because of him—1 can
very much say this—that the Railways aic

keeping up the time-schedule and, apart
from that, the Minister is moving with
the workmen because he thinks that the
workers are the pullars of the system. I’
came to know that when he visited Peram-i
bur, he dined with the workers in the
canteen. This will give an impetus to the
workers to work better and, ultimately. the
Railways will improve.

There 1s another aspect which | would
like to touch upon now. I visited the(
construction site at Samawa where cons-'
truction was going on by the TRCON, 1
found it to be a landmark in the history
of the Indian Railways because they tave
done a remarkable work and the constiuc-
tion work which has been done there has
been appreciated by the Government of
Iraq. Apart from the foreigners who
came and saw it, within the time-schedule
it was over. The railway track was laid.
Several railway stations have been built.
For this I congratulate the Minister and
the railway officials responsible for 1t.

100 P.M.

Then, I would like to menticn another
aspect, Madam. The Railways have de-
cided that they will not found intra-urban
trafic 1 would like to mention thiec as-
pects of it.
the entire cost,
ing one-third of the cost.
have given very little amount. The Rail-
ways 1s spending the entire amount of

In Bombay they are bear-
In Madias they

In Calcutta they arc beuting |

Ry, 900 crores for the Calcutta metro.
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They said that it is a commitment, I
But for Bombay they said they
will give only one-third for the purpose of
metto system  But in Tamil Nadu the
amount which they have provided 1s very
meagre. There should be a consensus
between the Governments, The policy
which they would like to adopt should be
agreeable to the State Goveinments und
the Railways In dialogue things are pro-
longed and the cost escalation is more.
Fiom Rs. 54 crores in Madras it has ex-
ceeded Rs. 105 crores.

Therefore, 1 would request the hon.
Minister to have a dialogue with the State
Governments concerned and put a full
stop on it. I do not say, Madam, that
the Railways should bear the entire cost.
The State Government has also a duty to
provide facilities 1n thewr State.

Then, Madam, the corporate plan was
drafted in 1986. It was approved in 1987.
In the earlier draft, T came fo hnow that
there were clauses for the setting up of
public enterpiises under the Railway
Mimustry for manufacture of locomotives
and coaches, management of large chunks-
of 1ailway surplus land, catering manage-
ment of inland container depots, etc. Sub-
sequently, in 1987, when it was approv-
ed this was deleted. TIn the 1987 report it
1eads The public sector undertakings
where found wuseful woald be created
under the Mmistry of Ratlways for hand-
hing ancillary activities, In the original
plan manufacture of main items was
thouht of. Now they have just gone be-
yond that and said that only on ancilltary
items the Railways will concentrate, be-
cause it is being felt that the administra-
tion will go out of the hands of the Minis-
try.

Secondly, T would like to say that the
units wanted to have « modermsation
scheme. But in the revised plan the old
system of status guo has been maintamned
and the new look and thrust which bad
been given was completeiy taken away.
Theiefore, I would like to urge upon the
Minister to consider that when we are go-
ing to the 21st century we should have a
new look and thrust. Science and techno-
logy should be absolutely made use of and
the entire infrastructure, ncluding the
manufacture of locomotives and allied
items, should also be involved so that the
Railways need not depend upon other

IS
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industries and other service mdusmu for '§~ f!E Gﬂ'ﬁ' a“l
their requilements. \
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[Shii V. Naiayanasamy]

With these words, I urge upon the Ral-
way Minister to considet that, and 1 sup-,
port the Bill,

Thank vyou.
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T IWg T § TFaC-wamaT §- g9-| Madam, this is a prestigcous project to

°

WA T AT T i ~~ help the movement of masses with the
AT e T AL lcast cost possible so that the puer people

H gt EFIT\E‘ fe =T Wﬁ a:ﬁ E\?‘can move faster and at 2 very little cost
Tigar fagre @ S g ar faw amr) g compliment the Railway Minister and
F AT AT} TSI- 'QT? & faq T our Government who have conceived this
gfa-[ 53, AT YT @ Ford ST ﬁﬂ'ﬂ a—ixdeﬂ long before. Madam, they tried to
3 7 vnfg'zr‘r % sy U 52 519 3,_ i implement 1t faster but it 15 a very somny
state of aflairs that 1t has taken a much

ST ’thﬁ' E—ﬁ # RLEUSE] P—;ﬂ- € longer time. here 1s no doubt about it.
B E OTTH AR FHOWTRAT FEAT Madam, everybody says about the cost
qeT T Q | TOT @4 9X F AT T FEa 3‘ constiamt, ‘out I would like to draw the
= Q,’GT T ai f& 1‘3—5[( T T E‘l attention of the Raiway Mm'xster tc tl.1e
g e 5 pont that more you delay the more will
RAREDY o @?ﬁ' E—l SR be the cost, the cost is only going to
a q: et HEFRYT @ ST TH TIE TR~ | increase. Lcaving aside the immense prob-
fwer & Eﬂ'g."ﬂ I I f¥9eT FWT lem which is bemg created for the Cal-
aign fo& @l @ sfatas @ & TI'EF. cuttans, when he himself visited Calcutta

T E‘.‘ \ RT'"f ST Tz"\(' T {Kr_«q}lecenﬂy, 1 am sure, he has ‘mnc('l diffe-

S rent areas and he must have seen that for
ai’ Nk @ 3‘_’ Eﬁ:‘ aiul EP‘A RIS the last 15 years, the people tiaviling by

TT & 9 El"l' 10 aﬁi} 11 g9 q& cats or by tramways or by buses have been
-§g UTAT HG %‘ AT =97 'T"??f { so much inconvenienced in anncipation
f-qg( g-a,-(‘ 4 T T T & a— ferp that probably thewr children after  gene-

gafet ration will be happy travelling more com-
l A E "'Ff fortably. 1 do agree that it does take a

i ”5 rﬁq- EENCICUICICE) ‘long time to create this kind of facility.
aﬁ:‘a’ @ gc W e ‘l? qzaT PagT &1 ‘But as some hon. Members have said, I
TTYTHT Q= T JATET B A T g am sure, it 1s a possibiluy that if proper
O TEX & 9T Eﬁ 3T Tg T I YTy care is taken, if proper ariangements are

q lTF'("WI 3- fafre & m (EF'I}' made, the inconvenience to the other
b

public who are using the cars and buses,
IFQT q'( g.a HT EI'EI' T Igd € 4T m\ etc. will be much lessc: 1 would like
FHET %‘ ar &7 7 SR @ AT a8 TTAYT the hon. Railway Mimste o look into it
T -q-qt—r? 5 G §4° SF W’ faT and he should ulso cnsure that the re-
‘W ar FET T % o Bl Eitﬁ‘ mammg portion 1s really completed in

time [ know there is a great problem be-
RESL f'ﬁiﬂ' Rkl { 38351' N 5‘ ?f'(‘ cause a lot of co-operation 1y also 1equired

|h Perg FEL—H T - TAE e G- | ftom the State Governmcnt like the FElec-
T FT m’ﬁfﬁ' FTT 3T 7™ WTFI' tricity Department and the Public Works
o3 GI[T?T T FET AT =91 &7 E!IEFG?IT Department  The co-operation 1s not as

- TR . much as 1t should have been It 15 very
T T St El'j unfortunate. The entire benefit is going to

qar &1 AT fremT e 3_' St W‘ the city ruled by a non-Congress Govern-
it:‘ Ecal "(t F TR @1 W&TEH q*'i nient. In spite of that. thecy have given

N

s § g9% &1 X W T lﬁ’ g, ‘ a poltical outlook. And as 2 result they
FET &1 AT AR z ’(E 35 ar q';l—,ﬂ' feel proud in not helping the Railway

N ~ ats Mimistry 1n completing the project faster
b > |q 3 ll] \
w1 At AT | {1 appeal to the West Dengal Government

AR A TN ANE AT %_U EAEil rr‘ that they should fully co-oreiate with ow
g FT &7 | Railway Ministry so that this work can
| be really completed much faster. Madam,

SHRI SANTOSH BAGRODIA (Rajas-i this particular Amendment to the Act 1s
than) : Madam Deputy Chairman, I} definitely necessary because our democra-
thank you for giving me this opportunity| tic system, our judiciary system, without
and T whole-heartedly support this Metro| any reflection on the system as such, does
Raliways (Constiuction of wotkhs) .'\mcnr{-l delay many htigation proceedings and as
ment Bill, 1987, a result acquisttion of land becomes very

4%

+
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[Shii Santosh Bagrodia]l Madam, to the over-giound railways. We
still have to cany on with this 100 or
150 year old 1mlway system which has
meter gauge lines and narrow-gauge lLines.
| We have not yet been able to conveit them
into broad-gauge lincs. Rajasthan s full
of deserts and as you hnow theie aie still
many areas where even comstiuction of
1oad 1s not very easy. The air services
to Rajasthan are not very mny because
the people of Rajasthan, being poor, can-
not afford them The result is that deve-
lopment is also very poor. If the railways
which are meant for the poor. f that is
not extended to the Jifferent coimers of
the State, 1t will be impossible for the
attention of the Minister §s ubout | POOT People of Ra]a?‘,tha.n to <urvive with-
corruption. The Minister of course, jout proper communication I diaw his
15 proud of the fact that cor- \attemxon particularly {0 buider  areas,
ruption 1s  very low. ] agree, maybe, | I 'where the railway system needs to be ex-

cotruption 15 very low, but stll corrup- \tcnded
tion 1s thete. A number of conliacts ale,
awarded on personal grounds Smaller |
people arc not given enough help or
enough support, as a 1esult of which only
those people who can 1eally infulence offi-
ce1s cun get their contracts and (hey can
also delay the projects to their conve-
nience, I am sure, the Minister will look
into this aspect also.

difficult No doubt, in this piocess some
land-owners or shopkeepers or busmess-
ment or tenants will be in convenienced
But in the interest of the over-all com-
munity, [ am sure they will have to
accept this nconvenience so that more
people can be helped. This Bill will go aL
long way in getting the acquisitions fas-
ter. But the Minmster will not have any
way out now to further delay ‘he pro-
ject. He <hould 've very caietul when he
has muoduced this Bill that once it 1s
passed, he will have no reason to delay’
this project any further., One important
point to which I would like to craw the

Now, coming to one point which our
| hon. colleague Upendraj menfroned, name-
1ly, that the Janata Government opposed
thts project At least he agress that it
was conceived by the Congiess Govern-
ment, I do not understand how (he Janata
Government could have supported 1t be-
‘cause during the Janata regime the entse
"couniry came to a stand still It came to
Another wmportant point, Madam, 1s|@ complete stop and a complete balt.
the losses. No doubt, this is a project | Having stopped. nothing moved T do not
which requires subsidy. No doubt this [ know how these poor ralways could have
requj]-es help from the Government but it moved, including the Calcutta Metro, and
is very true that if the project goes on|tha! is why two to three yeais were com-
making losses year after year, the main-|pletely lost. During this period, although
tenance will be very poor. the money was allotted, as he says ...
Then, Madam, I must compliment the | (Interruptions). Even the money was mot
Ministry and the usets that this patucular | allocated.  Even that statement is wrong.
project, though Calcutta is suppnsed to|So the real progress has taken place only
be one of the dirtiest cities -n the world, |in the last five years.
if you go underground Calcutta, it is
very clean. T understand it 15 one of the As regards the entrance, he mentioned
cleanest raillways in the woild as far as |that 1t is not visible. I would hke to tell
underground railways is concerned 1 com- | him, but since he is not thetre, 1 hope he
pliment all those people who are concern- | Wil know about it, that ecatrances to
ed with this and who are 1esponsible for | underground iailways are not very clear
this. anywhere m the world. Oveiground you
cannot se¢ anything. You hive 10 go
underground to see these stations. So, I
do not think entrances are anyway poor
or worse,

Then, Madam T would also ltke to
draw the attention of the Hon., Mimster
to the problem that Rajasthan is facing
because of the inadequate rauway system
th.:fe. The railway system in the statc of With these words, Madam, 1 thask
Rajasthan is very poor. We are talking | you for giving me the opportonity to speak
of crores and crores of rupees for under- | on this Bl and T would once again draw
ground railways, but what is happening,| the attention of the Minister o1 removal
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of corruption on the one hanl and
teasion of railway lines to the
areas of Rajasthan: on the other.
you.

ex-
border
Thank

SHRI GHULAM RASOOL MATTO
(Jammu and Kashmur) : Madam Deputy
Chairman, I rise to support the Metro
Railways (Construction of Works) Amend-
ment Bill, 1987, as introduced by my
fiiend The objectives of the Bill ate
clearly stated i the Statement of Objects
and Reasons

Madam. 1t 15 a fact that a lot of ob-
structions come in the way of acquisition
of land and property for purposes of cons-
touction of ramlways. 1 also happen to
have gone to Calcutta twice or thrice dur-
ing the last one year and I find that the
pottion between Chittaranjan Avenue and
beyond 1s su)l the same as it was six
months ago The Metro Raillways 18 sup-
posed to go to Shyam Bazar and 1t is quite

a herculean tash so far as acquisiton of
land and buildings 15 concerncd for this
pUrpose
3

As has been pointed out, theie is 1o
doubt that on a flimsy ihing., peoplc go
to courts and get stay orders. I know of
a case 1ecently in Kashmere. We had to

take a road fiom Srinagar Ciry ..

st sy s W (Fagmw)
HA F- dr Tad & g Agr, yad
THT Fgr & v T ?

SHR1 GHULAM RASOOL MATTO
And in between, there was one  house
which stood there. The house-owner got
a stay order fiom the High Court. T tried
to probe into the matter and I came to
know—t 15 a queer instance—that that
particular peison whose house it was and
who really wanted that he should get
more money for the house that comes in
the road. got one of his distant cousins
to sue him in the cowt saying that he is
also a share-holder in this ancestral pro-
perty and as a result of that, he got a
stay order. So, what is needed s,
really an amendment to the Land Acqusi-
tion Act in various States I do not know
whether the Railway who always have
been undertaking such works, could consi-
der, 1n consultation with the Law Minis-
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t1y, whether such an amendment could
be brought about in case of national pro-
jects at least, so that such stay orders
are not entertained. I know the Land
Acquisitton Act is a State subject It
must be amended in public iaterest. Fou
instance, a road is to be constructed. If
construction of a school building is in-
volved and somebody gets a stay order
against acquisition it is understandable. Tt
is not as important as construction of a
highway In case of such important
natronal projecis, whether it is in  the
State sector or the Cential sector, some
amendment has to be made in the Act
under which stay oiders should not be
entertained

1 would diaw the attention of the Minis-
ter to points rassed by Shri Dipen Ghosh
I quite agree with him when he said that
three types of people are affected at the
time of land acquisition, the only remedy
1s that you should first undertake the re-
habhilitation of those people who are going
to be affected as a result of that displace-
ment, and for that purpose, cocperation
of the State Governments is essential. The
Centre can tell the State Government that
it will reimburse the money on rehabilita-
tion of persons who are displaced in the
process. Once the Cential Government
gives such an assurance to the State Gov-
einment on 1eimbursement of money spent
the State Government
should have no difficulty in rehabilitating
those people. This 1s my reply to the
points raised by Shri Dipen Gosh and this
should be considered and I hope the Minis-
ter will consider this suggestion Madam,
the metro 1ailway system has come to stay
in the entire woild 1In the case of India
also, big ciies with a population of 80—
100 lakhs should have an undeiground
system, The Government should, there-
foic have a long-tetm perspective and a
long-term policy nght now for the metio-
politan cities in the initial stages and, later
on, for other cities as well.

Incidentally, 1 would like the hon. Minis-
ter to tell me about the position in regard
to the Udhampur—Srinagar line. lle had
earmarked some amount for the survey of
this line. 1 would hke to know whether
any contract has been given to any per-
son to survey this line so that we could
also see, the Kashmir Valley could also
see, the light of railways.
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THE DEPUTY CHAIRMAN : The
House stands adjouined to meet again at
2.35 p.M., when the Mimster will give the
reply,

The House then adjourned for
Tunch at thirty-five munutes
one of the clock.

past
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The House reassembled after lunch at THE VICE-CHAIRMAN (‘SHBI
thirty-six minutes past two of the clock, JAGESH DESAI) : You cannot raise it.

The Vice-Chairman (Shri Jagesh Desai) mlj U am not allowing it, Please sit down

the Chair.
’ SHRI PARVATHANENI UPENDRA :
THE VICE-CHAIRMAN (SHRI ! Just grve me half a munute to make my

JAGESH DESAD) : Shri Madhavrao | Submussion. We know the rules of the
House do not permit us to 1aise anything

Scindia. happening in the other Flouse. That we
\ are aware of. But the pomnt we are tiying
: SHRI PUTTAPAGA . RADHA- to tell you 1s very impoitant; 1t involves
}‘BI?HNA (Andhra Pradesh') * One sub- the prestige of Parliament as a whole. A
mission T want to make, Sir. Memoer being thieatened with manhand-
ling in the House itself and being called
THE VICE-CHAIRMAN (SHRI | “scheduled caste”, -*! and so on..
JAGESH DESAI) : No, nothing has hap- .
pened here since the Tunch recess  Shril  pyp VICE-CHATRMAN (SHRI
Madhavrao Scindia to reply- JAGESH DESAT) : Mr. Upemhin  what
bas happened 1n the other House cannot
SHRI PUTTAPAGA RADHA- | be taken cogmzance of here.
KRISHNA : Sit, this is ar lmpormnt}
issue, f

SHRI PARVATHANENI UPENDRA :
It involves the prestige of Parliament.

THE VICE-CHAIRMAN (SHRIL
JAGESH DESAI) : No, I will not allow T
you. Please sit down (Interruptions)

SHRI PUTTAPAGA RADHA-| THE VICE-CHAIRMAN (SHRI

KRISHNA : You are not allowing me to , JAGESH DESAI) : No, please Mr.
speak. You are suppressing my speech. ' Madhavrao Scindia to 1eply. I am not
allowmg you. Please sit down  Please

THE VICE-CHATRMAN (SHRIl cooperate wit.h. me. Mr. Dlpf:l‘l Ghosh
JAGESH DESAI) : No, no, I will not| you are a sem.or Member. You know
. . what happens in the other House cznnot
allow yon Please sit down. [ be taken cogmzance of heie. (Interrup-
' trons) You can bring it on some other. .
SHRI PUTTAPAGA RADHA—; Untertuptions) . 1 will nat allow you
KRISHNA : Sir, in the other House : Please sit down. Please coopeiate with
me. The convention of this House is...
THE VICE-CHAIRMAN «SHRT | Unterruptions) ... Please sit down. I am
JAGESH DESAI) : No, no, 1 am not go- | not alowing you. Nothing will go on ie-
ing to hear anything. Plense ccooperate ' cord. .. (Interruptions) . . . Yes, Mr.
with me. I will not allow you to raise it 1 Jacob, have you to say anyihing ?
Mr. Madhavrao Scindia. (Interrupnons)
Nothing wil go on record. } THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAME
SHRI PUTTAPAGA RADHA- | AFFAIRS (SHRI M. M JACyggl)v[:AJliSYt
KRISHNA  Please allow me to speak at|one pomnt. This House is an indepe;\dent
least, sovereign, body. It is not part of the.:
other House. So, there is no point. ..
THE VICE-CHAIRMAN (SHRIT
JAGESH DESAI) : What is it? Is it a
point of order? |JA1£;I;,ISSH D\SSE-CHAIRM{\N ; (SHRI
Al) : That is all right ...
(Interruption).. . Please sit down .
(nterruptions) . .. Shri Madhavrao Scin(iia.
-+ (Interiuptionsy .. 1 amn not allowing;

SHRI PUTTAPAGA RADHA-
KRISHNA : It is not a point of order. It
is a question of ...

£=3

“ *Expunged as ordered by the Cheir
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am not allowmng: T have not allowed any-' (Interruptions)
hody. (Interruption) . Nothing will go' .
on record (Interruptions) . Order, =} v WO AR (TR 9T )

please. 1 have given my ruling now. 1 3Igepyqrearer Fﬁfﬁ?ﬂ, 4 2T ;A F2T
have given my iuling now. 1 will not allow P TwT Fa 7 & T=F =T T N

him. You cannot question my ruling .. . IR
&L 9 qIE AEET ATT STTERT
(Interruptions) Please st down, M Ly ~ AN ’
h!

. AN .
Bhardway (Inrerruptionsy . 1 am not FH'VI;Q' ‘ﬁ' F]E,.i [ «HIE:F{ T qaA #OST
allowing anybody Please sit down I am F3 1 T ITFE FW IFC qAT HT
not going to allow anybody.. (Inienup- §aRg E‘ dre I w5 0 ayw &
onsy) . T have gti)vedn myPllulmg a‘mddl am;qﬁ a= g T Y F3 e § TR
not allowing anybody ease sit down;| ey Paerar IT=AT
please cooperate  Yes. M1 Dipen Ghosh .. ‘ E:r!: 27;; PP e 3:‘;
o #F qm (Fafer) &7 37
F2F =0 TF gt y F 25 )
SHRI DIPEN GHOSH * Mr, vlce-}qi"’E e m’am“;' T He !
Chairman. when our colleague. Mr ,‘lrg EEE U \3‘5“‘:”11 g 1 H
Radhaknishna, wanted to draw your atten- | SR E':. I W\iﬁﬁlga g famre
tion to a particular medent, it was with 'g% gFd T (W) ater ¥ g7 &
the concern that such an mcident may not IﬂTf SOTET WEQ guEeT 2 FdAnw €2
oceur, 1n this august House, But heie I:Wf?a' T 35 W & dr G‘T:

have seen that even a Munster has indulg- N - . s
& Fq [ taTaT
ed himself in cieating such an incident. I gﬂfﬁ | = ¢ T i @

\ . P N .
therefore, while sharing his concern that :“f S afes @F wg ?«'_\ T @ Ieqga
the dignity of this House at lcast te main- '3~ Fg T, W AT QT g1 T8 SRt
tained. though a poor cousin of th.xs ;m gj";rl' ;{:Qﬁ— ar & = Fe Ty I

House hus .ullowed himsclf lo‘ m(.lu)ge in e sqgEtr W & EE @ fAE
such an incdent .. (Imterruptionsy ... 17,

Natwmally . .. (Iaterruprions) . You have 7l
vourself noticed how a semor Parliament, THE VICE-CHAIRMAN (SHRI
Member, Rajya Sabha Member holding a‘ JAGESH DESAl) - Mi. Bhaidway, what
very important office, the Munister of | do you want to say °
‘State for Law, who 1s supposed to see that ., N
law is implemented everywhere, in every | i @" L. ;‘."" W Eb‘l'\?(:
part of the countty, ot anly inside this To@ aQ T 7 - F E TR Ag
House, mdulges himself m hurhing abuses ' fznz fog g%
.at other Members It was not cortect. ! ,
(Interiuptions)

THE VICE-CHAIRMAN (SHRI

JAGESH DESAIl) : Those werds of Mr.

THE VICE-CHAIRMAN (SHRliBhardwaj will be expunged fiom the re-
JAGESH DESAI) : Please sit down. Let | €©'¢:

him say 1 am not allowing you. [ (Interripnons)
|

(Interruptioes)

|
THE MINISTER OF STATE IN THE| Please give me a minute, .
MINISTRY OF LAW AND JUSTICE| Bhardway, 1 request you to with-
(SHR[ H. R BHARDWAIJ) : Sii.  with | diaw those words, those woids you should
great respect, may I diaw yom knd atten- | wjthdraw.

tion. I said. “Those defectois who have!
o respe:t ‘;Ol. dem;cmcy CIQIS WO MAYE T SHRI DIPEN GHOSH : He must be

icalled to withdiaw  (Intersuprions)
. THE VICE-CHAIRMAN {(SHRI
| JAGESH DESAI) : I am very far

THE VICE-CHAIRMAN (SHRY| SHRI MIRZA IRSHADBAIG (Guja-
JAGESH DESAI) . Please sit down now, ! rat) . Is 1t unparhamentary 2 This 1s an
He says. “1 have not said that ™ They will i(E(Lm. (Interruptions). B
not 2o on record J *Expunged as ordered by the Chair.
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DR. (SHRIMATI) NASMA HEPTUL- st Wivf gaiady : TEQ
LA (Maharashtra) : S, give a chance L ICRE T >
to our Members also. You are giving a SR MRl

chance to speak only to the Members‘ TIaT AT EHEE” E— fa '?(igq” &l
from the other side. nged isai o FqT gan T IR
THE  VICE-CHAIRMAN bHRIlfa'ﬁTarl o gtEAw g AT {W%f‘ s
JAGESH DESAL) : No, T am giving F?ﬂ"l?ﬂ' & FF T8 m e Hﬁl
chance to evety Member. arrr" FRaAT BT 2
Q¥ I Gﬁ' ' TH VICE-CHAIRMAN SHRI
I qEF FUD qITT & T T®: g ) E A (

[J\GFSH DESAl) . Nothinz will go oa
IHHT TSI HQT 3— AT JAH AT 1ecord except Mi Dipen Ghosh, Mr. Ad-

{l afF T Iy SENER I T oar 1 vany and Mt Bhatdwoy,

q:‘ Wl et (mm) " SHRI MIRZA IRSHADBAIG * Su, my
".ﬁ‘lﬂﬂ' Sﬁ‘ ar v?ﬂ'l’ E1NES 3{31‘ second ponts v (Interiuptiony) Su, please
femm m— ﬁ# m W aﬂuh*len to me {(Inferruptions)
Waﬁa’ (=), . =T S SHRI PARVATHANENI UPENDRA -
T %g]‘ I WY /T AT 9 AWE §|—a‘ He 1 supporting  He should af-0 with-
a— ar & 'Q'G'GT‘T I 4T g—| ETf-GfFf m‘dmw agatn  (Interruptions)
9T gaq I ar ¥ g Wiad Wt F THE  VICE-CHAIRMAN  (SHRU
TFaT g';| . (aﬁsn'a), .. {‘JAGESH DESAI) - Please sit down
THE VICE-CHAIRMAN SHRI,  SHR1 MIRZA IRSHADBAIC : Nt
JAGESH DESAI) : Let him complete.  n diom.
You give him a chance to complete. |
SHRI PARVATHANEN] UPENDRA - SHRI PARVATHANENI UPENDRA :
He must withdraw. (Interruptions) one|Only one minute, Sir  You have allow-
minute. Sir. ‘cd me. (Interrupiions)
THE  VICE-CHAIRMAN (SHRI;

THE  VICE-CHAIRMAN  (SHRI
;‘;GZESH DESAL) : I have allowed Mr. |JAGESH DESAD) - Please sit  down.
rza.

SHRI PUTTAPAGA RADHA- ‘ Please cooperate with me

KRISHNA - T have raised he 1sue and' SHRT PARVATHANENI UPENDRA :
you are not allowing me I must bey Sy, this House is grateful to you for giv-
allowed and T am going to speak ({nter- ing your ruling The hon  Minister of

ruptions). | State of Law and Tustice, in his good
THE VICE-CHAIRMAN (SHRI sense, has withdiawn the word but added

TAGESH DESAI) : You cannot Speﬂk.asame other thing  Please remove that

Please sit down. \'uddllionul thing fiom the rvecord (Inter-
SHRI PUTTAPAGA RADHA- \ ruprions),

KRISHNA - T have raised the 1ssue here !
o SHRT VITHALRAQ MADHAVRAO
Eﬁ‘;ﬁ *ﬁ?{fﬂ' HT&TG& W JJADHAV (Maharashtra)  Why dont you
wﬂ!ili'{TE'(ali fr T FHE-- allow me. Sir ?
g8 T IHH[ SFAHRTT DT Py o
|  THE VICE-CHAIRMAN (SHRI
f‘f‘ﬁWT?ﬁ{leW”AoFSH SAD -
. z. am f DESAIL) : Please sit down
W a4 amEcET m-( T uteS SHRI PUTTAPAGA RADHAKRISH-
3 '+ﬁ’ % YT weE T SATT Pt 2 ‘NA Plecase allow me 1 have raised the
1ssLe
ﬁmgfmmmmaﬂ T areq |
srererET f’,‘l -37@7 TRr Y * @z gy THE VICE-CHAIRMAN (SHRI
e f 2 IAGESH DESAI) - Your Leader alieady

spoke  Now that topic 1s over  Shr
off yeerer wierer w9 W AT Madhznyﬁ)PCmdm

*Expunged as ordered by the Chair.
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SHRI MADHAVRAQO SCINDIA : Mr.
Vice-Charrman, S, I do hope you have
fully digested your meal by now T was
suffermg under a great misconception |
was gicatly encouraged by the presence of
so many Members of Parhament in the
House thinking that it was in support of
the Metro Railways Bill  However, my

" misconception has been very rapudly clear-
cd | would like to thank the hon Mem-
bers for then suggestions and also for
having generally suppotted the amendment
and for also having said some laudatory
words about the Metro which 15 functioning
in Calcutta.

I would Tike to take this gpportunity to
also express my great appreciation to the

people of Calcutta for the help. the co-
operation and the suppott that we are
getting  from them n maintaming our

underground stations, in maintatning clean-
liness and I must prawse the public spirited-
ness of the people of Calcutta as tar as
the Metro 1s concerned. 1 will just raise
a few specific points because thete was no
real opposition to this amendment So |
will just deal with a few specific  points
that weie raised by the hon. Members dur-
ing the course of discusston  Mr. Dipen
Ghosh talked about specific instances not
having been given There are about 22
plots yet to be handed over to the Rail-
ways and about 5 parties have gone to
court and indulged 1n these dilatory tactics.
I would like to mention that there have
been several reasons for the delay 1n the
construction of the Metio project but one
of the principle reasons has been the sad
lack of coopetation that we have received
from the State Government as far as the
acquisttion and bhanding over of land is
concerned I have written specifically to
the hon Chief Minister on 13th Tuly, 1986,
on 3rd December, 1986, on 27th Januaiy.
1987, on 14th Aprnil. 1987, on 7th May.
1987, on 6th August. 1987 and lastly on
17th September, 1987 and vet there 1s such
a great delay in handing over these plots.
We have handed over the entire compen-
sation money as calculated by the Land
Acquistion Officer way-back 1n 1978-79

and vet these plots have not been handed |

over to us. A series of meetings have
been held betwcen the Chief Secretary, the
Minister of Uiban Development of West
Bengal  Government and  the  Reilway
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Ministry and spectfic targets have been set
about the handing over of this land 1 do
agtee that there has been some delay in
the Metro meeting 1ts targets but onc of
the main reasons for this delay has been
the lack of success of the State Government
to meet its targets laid down 1n these series
of mectings, as far ay handing over of land
v concerned 1 will continue writing  to
the hon Chief Minister and other State
authorities and I am sure. I would get the
full suppoit of Mr Dipen Ghosh and his

colleagues  (futerruption).

SHRI DIPEN GHOSH 1 pointed out
| what were the reasons behind some people
| going to court and not exactly the dilatory
| tactics because of certun lacunue i the
tules framed under the acquisition law and °
other things and because of the inadequate
I compensation being received by the small
’shopkzepcrs or the tenants for 1esidential
}pux pose and how the Railway authonties
would take care of that should bc consi-
deted  Acquisition 1s still according to law
/of acquisition but the compensation which

i~ being paid to the lundlords or the
bwlding-owners ts much higher than the
compensation given to the small shop-

‘keepers becausc they had purchased land
100 years ago. Now you are paying com-
I pensation to them at today's market price,
| but in respect of the pcople living on rental
basis for residential purposes, for them you
are giving only the shifting expenses. That
way, you must take care of them

SHRI MADHAVRAO SCINDIA : Sir,
"as the hon. Member knows the Metro land
compensation is decided by the State Gov-
'elnment and by the Land Acquisition
Officer Unterruptions). As  far  as
‘\ the shifting compensation is con-
1 3.00 r.M
! cerned, you cannot really calculate
lin concrete terms You cannot exactly say
what loss 1s incurred in shifting of business
o1 business premises. This figuie is decided
after consultatton and dialogue with several
parties, several State Government agencies
l and ourselves.

|

THE VICE-CHAIRMAN (SHRI
"TAGESH DESAD) Was 1t also discussed

| with those who are affected

SHRI DIPEN GHOSH - Nn
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SHRI MADHAVRAOQ SCINDIA . They
can give therr i1cpresentations which will be
considered.

Mr., Kushnooi ashed why 1t has taken so
long for these amendments to have been
brought to the House A number of other
hon. Members also mentioned that nght at
the time of inception in 1978 when the
Metro Construction Bill was passed, these
things could have been taken into account.
Hon. Members will 1ealise that this 1s the
first time an attempt has been made to con-
struct & Metro Ratway. This 15 a new
expertence and we learn as we go along
and that 1s why as the problems crop up,
which were not entirely envisaged at the
time of inception, we have to tachle them
and see that amendments are made so that
our work i1s not obstiucted in any manner
We can pick up only from expericnce. Mr.
Kushnoor also asked about the Bangaloie
Rapid Tiansit System. We have made a
study which was financed by the State Gov-
ernment and the study report was forward-
ed to the Statc Government i July, 1983.
1 would suggest that the State Government
1ake up this with the Nodal Ministry con-
ceined which is the Mistry of Uiban
Development. We have also submitted a
report to the Planning Commission and the
Ministry of Urban Development and the
Planning Commission have to decide on
this and sanction this and give it to which-
ever agency has to implement 1t

Mi  Vincent ashed about the Madias
Rapid Transit System. The piesent cost is
Rs. 105 crores We have spent Rs 1475
crores so far. The outlay for 1987-88 was
fairly substantial—it was about Rs
crores. We have had quite a long dialogue.
1 personally met the hon. Chief Minister
and | have also wiitten to hm  We had
a dialogue with the State Government on
a consostium appioach to the financing of
suburban tiansport projects. Nowhere in
the world is the suburban transport the sole
responsibility of the railways of a paiti-
cular country Mr. Upendra mentioned
that we could not wash our hands of the
responsibihity and put it all on the shoul-
ders of the State Government or any other
Central Ministry 1 have never suggested
it. All T have said 1s, the sole responsi-
bility cannot be that of the Railways We
are prepared to participate, as I eailier
said, with the Nodal Ministry and the

[RAJYA SABHA]
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. Urban  Development  Ministiy  There 1s
“he Delhi Rapid Thrunsport System which
Iy bemg discussed  The Usban  Develop-
" ment Minwmtiy has recenved a aeport from
the tash foice set up by the Urban Deve-
lopment Mimistiy which included us, the
Delhi Adminsstration and the Ministry con-
cerned. They themsclves have also given

a positive 1esponse  to  this  consortium
approach  The Chief Mimster also should
desist from negativing it completely. He
feels it 15 the icsponsibility only of the
! Rulways.

SHRT PARVATHANENI UPENDRA:

One minute

SHRI MADHAVRAO SCINDIA : 1 am
talking about Tamil Nadu. Therefore, I
would suggest to you to have another look
at it 1if you really want the implementation
of the pioject expeditiously Keeping the
tremendous financial constraints 1n view, I
do feel that a positive approach, like that
of Maharashtra or that evinced by the
Delhi Adnmuntstration, should be adopted in
respect of every metropolitan city or fast
aiowing town. The Chief Minister of
Andhta Pradesh also talked about 25 per
cent participation At least. it is the
beginning for a dialogue. 1 appreciate it.
Similaily, Sir, 1 feel that if the Tamil Nadu
Government could also have another look
at it and give a positive response. it would
be better. Otherwise, we would just be
passing on the buck and putting the ball
in the other person's court and. therefore.
if really both of us, both the Tamil Nadu
Government and we here. do want to do
something, we must do it quickly because
we know what the cost escalation would
mean and we know the requirements of
Madras and. theiefore, we are very keen
to try and complete this project as quickly
as possible  But, unless a joint approach
and a consortium approach 1s adopted. I
cannot see this project being completed
expeditiously because of the very scvere
constraint of resources.

He also mentioned. Mr Vincent men-
tioned, that the surplus of Rs, 69 crores
projected in the 1987-88 Budget could have
been utihzed for ths. Apgain, Sir, there is
a bit of confusion This is a revenue sur=-
, plus and the funding of these projects 1s
| done from the Plan allocation. So, they
| have no relationship as such. Actually, the
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surplus goes to repay the defeired dividend
hatahity which we have inhented through
s0 many years and also it goes towards
making contnbutions to the various funds
that we have mn the Railways.,

SHRT V. NARAYANASAMY
just want  only one clanfication
1eaard to Tam  Nadoe  the honcurable
Mimnister said that the State  Government
has not given any green signal for a dia-
lozue. 1 want to know what 1s the amount
which you expect from them during the
dialogue and what your share 1s. This is
what T would hke to know

Su, 1
With

THE VICE-CHAIRMAN
JAGESH DESAI)  That can be
only at the time of the dialogue

(SHRI1
hnown

SHRI v NARAYANASAMY : No. Su.
T wouid like to know what his stand is
What 1s your stand? You are talking
about haring a dialogue with Tamil Nadu
What is your stand ?

SHRI MADHAVRAQO SCINDIA + We
have a vury open mind. As you said, Sir,
this will emerge only at the time of the
dralogue.
stait the dialogue, then it becomes very
ddlicult to enumerate our terms and our
proposals  This will come only as a
1osult of the dalogue.

Sir. M1 Upendra mentioned about the
tremendous funding that has  been done.
financing of the Metro Railways Project

[17 NOV 19871

If somebody 15 not prepared to',
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i the three years of the Janata Party Gov-

ccinment, has given Rs. 240 ciores which
| comes to an average of about Rs. 80 cioies
Iper year and this amount also has been
lutihzed fuly and this year it s Rs 79
crotes.

. SHR! PARVATHANENI
L only smd that earlier. for about five

years, nothing was done Nothing had
"been done until the Janata Party Govern-
Iment came to power and gave substantial
tfunds. Then only the work was started. |

did not say that your Government did not
'glvc any money. Otherwise, how could

the works be completed ? How could the
.works be completed unless vou allocated
| more funds afterwards ?

UPENDRA-

SHR] MADHAVRAO
Again, Sir, 1 say that theie 15 something
,wrong., Though Mr. Upendra has a very
(sharp intellect and has a2 sharp  memory,
; may be because it 15 after lunch that his
~memory seems to be failing. He 1s giving
| the allocation during the Janata days. You
| had allocated in 1977-78 only Rs. 9 crores
whereas, in 1974-75, the allocation was
Rs. 12.59 crores and it is about thirty per
cent more than what it was in the first year
‘ot the Janata Government Anyway, let
‘us not labour that point. T am sure about
what 1s 1n his mind and he is sure about
what 1s 1n mv nuind  Therefore, we must
try and complete it expeditiously.

SCINDIA

0
i

\
|

LM Upendra then talked about the im-

which has been done, duting the Janata | provements to be made there and s<aid
Party days. T would Like to point out to |that the stations were not obvious and that
him that it was only after the 'Government ' it is very difficult to try and find them., We
ot Mrs Indira Gandhi came to power In [are doing something about this Recently—
1980 thot this project started bemng financ- . I do not know whether you have read some
cd n a substantial manner In the Tanata | press 1eports—the Metio Railways received
Patty’s three years. the total financing was 1 3 lot of compliments for the woik that s
only Rs 42 crotes which comes to an' gone in the Maidan area which has been
average of Rs 14 crores per annum  If ppreciated We have put up a few balu-
you would like t¢ know. I will tell you jstrades and done a lot of landscaping and
that 1n the first year it was Rs. 9 crores, |therc have been very complimentary
in the second year it was Rs 14 crores and ! jeferences But the point 1s well taken and
m the tard year it was  Re 19 crores. | wo will certainly kheep 1t in mind 1 would
But 1 am happy to say that, understanding ! ||l to thank him very much for the com-
the wgeacy and the requiements of the phiments that he paid to the Metro Rail-
people of Caleutta and fully sympathising | ways  But agamn 1 will reiterate that it 1s
with thair aspirations and their  expecta- | joint operation between the Metio Rail-
tions, the Railway Ministry. over the last | ways and the people of Calcutta that has
thiee years, as against the Rs 42 crores | reqllv led to the success of this cxercise.
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[Shri Madhavrao Scindia)

He 1s naturally very much agitated about
the Hyderabad problem. And 1 do know
that such fast-growing cities as Bangalore,
Luchnow, Kanpur, Hyderabad and Ahmed-
abad require such system in  the future.
That is why as far as Delhi rapid transport
system is conceined, when Mrs  Kidwai
was the Usban Development Minister we

pushed this matter with the Delhi Admini- |

straion and the Urban Development
Ministry [ am very glad that just a few

months later we could expeditiously set up

this task force in the Minmstry of Urban
Development. So I think we must
certain wdeas and formulate ow thoughts on
this and have more or less a standard pto-
cedure of consortium financing for
Mmojects

SHRI PARVATHANENI UPENDRA
We are not very much enthused by the
Urban Development Minstry. With  our
experience of the DDA these things will

not stand for fong .

SHRI MADHAVRAO SCINDIA  We
have done « preliminaty swivey, as the hon.

Membe1r hnows, in 1981, and T think that'

all of us snould try with the Planning Com-
mission.  Mr. Upendra and the State
Government should also try. We are
trying and we are very  heen  that  this
should be done.

Mr. Narayanasamy talked about
escalation and why n Parns there was no
dislocation of road transport over the sur-
face when the metro has been done Theie
are two methods of doing it. One 15 the
shicld method and the other 1s the cut-
and-cover method. Now, the choice of

[RAJYA SABHA]

i very laudatory comments about that

cost i
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line.
I1n fact. the Iiaqt Government has given
! us. awaided us, more work on the basis of
“our performance n that particular  hine
, And certainly our men and officeis in
"IRCON have to be complimented for this.
’They have worked in very adverse condi-
;:mn. both climatic and fiom the pomt of
| gemeral atmosphere there becanse it is a
‘war situation.  They have done examplary
work, and they must be complimented.

Mi Ashwani Kumar asked about our
target.  Qur target for completion 1s 1990-
Yl. Most probably i December we will

have | be able to complete it provided we get 22

plots from the State Government. I am

sure that after this discussion Mr  Dipen

such | Ghosh will imvolve himself  ond try to
i persuade

SHRI DIPEN GHOSH : Mr Minster,

vou ate projecting the case in a different
manner as if fo shift the onus to the
State Government.  But you lack human
consideration. Those who are gomng to be
levicted aie particularly small shopkecepess,
small traders and retallers  You also share
this concern and try to takc care of those
l people also.

SHRI MADHAVRAQ SCINDIA - 1
| have not sard that this is the only reason
‘for the delay 1 could have very easily
Sx(ud that which, from some other point of
(view, is true. I could have stated that, but

I said that this 15 one
(Inierruptions)

‘I did not say that
rof the 1easons

|

,  SHRI DIPEN :GHOSH : At a point of
“time your General Manager agreed, but

jsome of your officers 1n the Raillways did

method rests only on two considerations MOt agree.

One 15 the composition of the <oil, and
sub-soil strata of that area, and the other
is the cost. The cut-and-cover system is
two or three times cheaper thun the shicld
method  With the help of the Japanese
we hav: heen adopting the cut-and-cover
mcthod  But of late for 12 kms. where
cut-aad cover method cannot be done  be-
cause it is very much built-up, we have
taken technological help from the Soviet
Union «nd Hungaty For 1.2 kms. we are
using the shield system

I thaak him for having complimented
IRCON  Mi. Natwar Singh had gone to
inaugtrat 0 that in 1985  There have been

© SHRI MADHAVRAO SCINDJA : My
suggestions 1s that you redirect you: missives
l'to the State Chief Minister and the State
| Goveinment. Then T think we will be
 much moite successful n  achieving  our
\ob]ccuve Shri Ashwani Kumar made the
i point about the local tramms from Patna.
; They do not run underground. Again, the
,Liacks there are very very saturated But
,we are taking up ceitain line capaciy
l'expansion work there. We aie also trying
to create extra terminal facilittes at Patna.
The State G(L\'ernment there has to hand
us over some land which they have agreed
in prnciple. 1 would very much request
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the hon. Members fiom Bihar 10 help by
and expedite this handing over of land so
that we can improve the terminal facilities,
s0 that moie trains jun fiom Patna

Shrt Malaviya 1 asked about the cost
at the time when this project was concerved.

140 *5%€ @1 AW & 98 Wz o,
groT 4t ST 3T AT ST gHIT -
RE . O FIG GWT F T 864
AT YU HT yravwrar g9y, foen
g AT 470 FIS @ & o g | 39
ecf Wy TNAT 80 FAS GIT FH ITAYH |
Frm &)
I cannot remember whether 1t was 79 or 80
ctores 1 stand to be correcied there '

I would request Shri Tagdamby Prasad I
to take back his amendment. I think we
have more or less tackled all the problems -
that had cropped up.

mugam-(rtrmhmw
er—s'wrrﬁ g, JET A Ay
g o 'mrf—cﬁm‘mg%'rrsrrm
s oy # 8 Wﬁvnghfﬁr
{fasawrrfrmmmwmﬂ
a‘wmwﬁm h%ﬂraﬁﬁ‘ﬁﬁ#‘
Tg E AU FT| T W SOH IMAE
a“F’ﬁWTwaarwWngfq
g TR WWIYT & AW F d ar g9
AR I |

1 would hke to thank again the hon.
Members for having pariticipated. Theit
suggestions will ceitainly be hept in mind.
We do know the gieat urgency of the deve-
Jopment of suburban projects in this |
country and a constant dialogue is on.
The Planning Commission is trying to fund
it to the extent possible. Thank you very
much.

|
THF VICE-CHATRMAN (SHRT

JAGESH DFSAI) : Mr. Yadav, me vou
pressing yowr amendment., ‘

SHRI JAGDAMBI PRASAD YADAV - |
No. | am not piessing |

*The amendment was by leave, w lrhdraw:xl
E F01 the text of the Amendment v1de col
200-201 of the Debate dated the 16th,

November. 1987.

[17 NOV. 1987]
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SHRI MADHAVRAO SCINDIA :
thank the hon Member.
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SHRI NIRMAIL CHATTERJEE (West
Bengal) : There is my name and another
name for the third reading. Can yon

waive the procedure and allow us to speak
now ?

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI) : He has already given
a very lengthy 1eply.

SHRI NIRMAL CHATTERIEE : He
has given a very lengthy reply, but it was

not adeqguately lengthy.

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI) : Shri Dipen Ghosh
had a continuous dialogue with him.

SHRI NIRMAL CHATTERJEE ; I
shall take one or two minutes.
THE VICE-CHAIRMAN (SHRY

JTAGESH DESAI) : T shall give you time
at the time of thitd 1eading.

SHRI MADHAVRAO SCINDIA : I
would request Mr. Chatterjee to give me

the pleasure of his company in my cham-
ber.

SHRI NIRMAL CHATTERJEE : Your
company is undoubtedly pleasant. But I
shall be missing the company of others.

THE VICE-CHATRMAN (SHRI
JAGESH DESALI) : I shall put the motion
moved by Shri Scindia to vote,

The question. is :

“That the Bill further to amend the
Metro  Railways  (Construction of
Works) Act. 1978, be taken into consi-
deration.™

The motion was adopted.

THE VICE-CHATRMAN (SHRT
TAGESH DESAI) : We shall now take up
clause by clause comidemtion of the BilL

Clause 2 was added to the Bill.

Clause 1. the Enactinge Formula, and

the Title were added to the Bill,
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SHRI MADHAVRAQO SCINDIN  Su,

1 beg to move :

“That the Bill be passed ™

The question was proposed

SHR! NIRMAL CHATTERIJEE . The
one powt that [ want to make—perhaps.
this is not in his power—is that in anothei
thice vears’ tme, Calcutta is  going to
celebrate 1ts 300 years of existence Why
I draw this to his attention now 15 that at

least by that time let the Metro raillway be -

completed. That kind of assurance 1 am
scehing fromm him  The second point 15
that there was a discussion about Calcutta.
He knows but the House may not be ade-
quately aware of it that among the metio-
politan cities Calcutta 1s placed 1n a very
difficult situation in the sense that only
6 per cent of the total area is given to
roads, while 1n Bombay it 1$ nearly 10 per
cent and n Delhi it v 22 o1 23 per cent.
Calcutta needs more of the Metio ralways
than what 1s on hand now And in the
perspective plan 1t was mentioned that
there are also three other projects May I
request him whether it is possible, whether
it 1s within his means to say that when
Calcutta completes 300 years, the founda-

tion-stone for the other lines can also be
laid so that—it takes 13 years, I think—
by the turn of the centiny Calcutta  can

hoa<t of a network of Metio raidways ?

Sir, the thud poimnt s that he has men-
tioned the Chiet Minister for many delays
valid or not valid But the Chief Minister
has no role to play m increasing the
frequency of e talways in the existing
section  The electronic signalling system
is yet to be there and any unde:ground
ratlway, 1f 1t 15 to be justified. must have
a frequency ot a 2-minute interval
question 18 when you are going to
those .a1s..''wons so that he
increascs.

have
frequency

Su. my next point is the one which Mr.
Dipen Ghosh mentioned I don’t think he
got it in the propet perspecive  We all
support this amendment and there ts no
doubt about this because the motice lapses
But even with this amendment. the con-
sumption time s not eliminated if people

[RAJYA SABHA]
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vare led to the cowrts  The  cential point
ot M1 Dipens question 18 this @ Can't you
introduce  the compensation methods 1
«ch o manner that the recouwise  to  the
court would entirely  unnecessary ”?
Otherwise, the time consumption  despite
this amendmeent will 1emain Tt 15 this to
,‘\\ hich T want to diaw his attention

i
i

be

THL VICE-CHAIRMAN (SHRI
,'IA‘LII:SH DESAI) : Have you to react on
this ?

I SHRI MADHAVRAQO SCINDIA  Su.

vl as the hist question 15 concerned,
(l( I not within my mcans to give any
assuranee about the  foundation-stone  of

I‘muthcr patt ol the underground railway.
And besides, 1 think, this agam as 1 sad
teally comes within the junsdiction of the
'Planning Commission.  And 1t v for the
Strte Government to pursue this vigorously
with the Planning Commission and get the
sanction 1n the fust place and then get the
funds allocated for 1t and also possbly
examine the possibility of other subuiban
projects n the arca funded by a consortium
appioach as all the other metiopolitan
cities are considering in other parts of the
country. As far as the compensation
amount 15 conceined, 1 bave alieady said
that we handed over this compensation to
"the State authonilics quite a few years ago.
And 1 certimnly do not hnow how to cieate
a4 situation where under no  cnicumstances
| people go to the law courts because some
~1eason or the other always anses. To the
catent possible, we tiy to cover them up
‘through our legslation  But this Bill, this
amending Bill, itself 15 evidence of the fact
“that ow cftorts are in that duection

Then o question was 1aused about  the
“mmm:mc signalling  We aie in fact im-
proving the metio system. As vou know,
the automatic ticketing system 1s also going
to be implemented and the present service,
as 1t is gun today  very adequately meets
the demands as they are today. When the
new sectton between FEsplande and Belega-
lchia is completed. that 1s the time when
the 1eal pressure will come on the metro
system because it will be a diect con-
nection right from Dum Dum to Tolly-
 gunge., That 1s the time when we have to
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But the ( mination was lefl for a subsequent date
them | The Hon. Minister says that the term of
the present Legslative Assembly of the
State of Nagaland is coming to an end on
THE  VICE-CHAIRMAN  (SHRI | 23th November, 987.
JAGESH DFSAL) @ The question 1s

considerably step tp our serviees
senvices are adeguate, we considen
adequuite. at the present moment

.. .and the Election Commussion had
to call for elections to that Assembly by
the 1st of October. Before the nolifica-
tion calling foi the elections 18 1ssued,
the Election Commission should have
fimshed its work of determination of the
A, . . , i seats to be reserved for the Scheduled
L SL“}“OR‘ RILSOLL”:‘O‘\ SEE“': Tribes 1n that Assembly. This would
II\G,.DI§'\PI)RO"I‘fD QF I'HE REPRE mvolve some procedure and 1t would
SENIA,IION, ,F)i‘ rHE PEOPLE | {,ic about 10 to 15 days before the

(AMENDMENT) ORDINANCE, 1987 : orders of such determination are pub-

e T T N . . { Lished by 1t It was, therefore. necessary
H. THE REPRESENTATION OF THE |y ymend the Representation of the

- AN b ‘
PEOPLE (THIRD AMENDMENT) BILL, |  people Act. 1950 immediately to achieve

|
!
*That the Bill be passed ™ {
!
The motion was adopted :

— |

1987 the object mentioned above  Accord-

) - ingly, the President promulgated the

M?H\lf.l‘ J'\S'W‘\Nl SINGH (Rajasthan) @+ Representation of the People (Amend-
r. Vice-Chauman, Su, I move . | ment) Oidinance. 1987 on the 22nd

“That ths House disapproves of the . Scptember, 1987 to amend the Represen-
Representation of the People  ( Amend- l tation of the People ACt’. 19~50 to specify
ment) Ordinance. 1987 (No. 7 ot 1987), } thnt' 59 of the ~60 seats in the Nagalarlld

. . Legislative  Assembly, . . . Would be
promulgated by the Picsident on  the q : »
22nd Septomber, 1987." I'reserved for the Scheduled Tribes

Likewise for Meghalaya Assembly and fou

Sir, normally one would not resoit to | Mizoram Assembly and for Arunachal
the option that we have as individual . Pradesh Legislative Assembly, this has been
Members of Parhament to nove statutory | specified.
1esolutions of disapproval on what are !
otherwise nccessary legisfations, which are Now, my fisst difliculty is that elections
the _product of the evolunon of a demo- | to Nagaland could not be suddenly arrving
cratic system i oowr country My first ;m the legnslative or governmental program-
resetsation to this Ordinance anses from [me It was sufliciently  well known; 1
the fact that it bocomes sch-evident, if | fact, the day the Legilative Assembly of
you examine the  dates on which  this | Nagaland came into being, 1t was pretty
Ordinance 15 promulgated  Su, the Oidi- { obvious that its life would end on a cer-
nance was promulgated on the 22nd  of | tain day, and if it was determinable that
%eptembcu this year  In a tarly detarled | the hfe of Nagaland Assembly would end
Explanitory Note which the hon. Minister | on 28th November. which necessitated this
has appcnded to the Bill, 1t s explammed | Government to come forward with  an
why the sssuance of the Ordinance became | Oirdinance on 22nd September. why could
2 necessity, and even at the cost of boring |1t not have bfought about ths particular
him and tahing the ume of the House it | prece of legislation, in the last session of
becomes necessary for me to repeat  that | the House, which after all went on with its
reasoning  The hon Minister of State in ! business untill the end of the first week of
the Ministry has given other reasons why | September 7 If till the end of the first
in the cvoluion  of the vanous State | week of September both Houses of Par-
Assembites of the North-Fastern States it | hlament were in session. then whv barelv
had not becu posswie 1w determine i | within a fortnight of the Houses rismng 1
advance, the numbers  of  seats  of  the secess, did the Government find 1t neces-
Scheculed Tithes  Therefore, that deter- - siry to issue an Ordinance on a subject




